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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (G vil) No(s).32118/2011

(From the judgenent and order dated 30/08/2011 in WP No.254/2009 of The
H GH COURT OF JUDI CATURE AT ALLAHABAD, BENCH AT LUCKNOW

M S ANSAL PROPERTI ES & | NFRAS. LTD. Petitioner(s)

VERSUS

STATE OF U. P. & ORS. Respondent ( s)

(Wth appln(s) for exenption fromfiling OT. and stay and permission to
file synopsis and list of dates and permission to file additional docunents
and with prayer for interimrelief and office report)

W TH SLP(C) NO. 245 of 2012

(Wth appln(s) for permission to file additional documents and pernission
to file lengthy list of dates and with prayer for interimrelief and office
report)

WTH S.L.P. (C)...CC NO 13412 of 2012
(Wth pernmission to file SLP and office report)

Date: 02/09/2013 These Petitions were called on for hearing today.

CORAM :
HON BLE DR JUSTI CE B.S. CHAUHAN
HON BLE MR JUSTI CE S. A. BOBDE

For Petitioner(s)

Kavin @ulati, Sr. Adv.
Anj ali Vohra, Adv.

Priya Deep, Adv

Uresh Kumar Khaitan, Adv.

SEFS

S MA Kazni, Sr. Adv.
Mukti Chaudhry, Adv.
Sahi| Chopra, Adv.
Pankaj Tiwari, Adv.

SSES

Praveen Kumar, Adv.
Kumar Raj esh Singh, Adv.
Sunai na Kumar, Adv.
Ri tu Chhabra, Adv.

5SS

=

P.N. Mshra, Sr. Adv.
Abhi sth Kumar, Adv.
Gaur av, Adv.

For Respondent (s)

==



Ms. Archana Singh, Adv.

M . Abhi shek Chaudhary, Adv.

M. Sudhir Kul shresht ha, Adv.
-2-

M. Pradeep Msra , Adv

M. Ranbir Singh Yadav , Adv

M. Vinay Garg , Adv

M. Adarsh Upadhyay, Adv.
UPON hearing counsel the Court nade the foll ow ng
ORDER
M. P.N. Mshra, |earned senior counsel appearing for the

State of UP want to place certain orders on record.

List the matters after two weeks.
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